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SOMESH ARORA 

When the matter was called, learned Advocate for the appellant brought 

to our notice that the issue pertains to anti-dumping duty and levy of the same 

through the final Notification. That their landed cost was higher than the 

notified reference value in provisional notification issued initially. Accordingly, 

the B/Es were filed, processed and goods cleared as per tax rates existing on 

the date of clearance. However, in the final Notification the values were found 

comparatively lower than the reference value given in the final Notification. 

Accordingly, the Department raised the present demand. He brought to our 

notice the earlier decision reported in 2015 (10) TMI 93 CESTAT-New Delhi (LB) 

in the matter of Sunrise Enterprise Vs. CCE dealing with the same issue. We 

find that the issue of Larger Bench decision has been confirmed even by the 

Apex Court and is therefore no more res integra and squarely covers the issue 

in the present case.  

    

2. Confronted with the position, the Learned AR reiterates the findings of 

the Commissioner in the matter.  

 

3. Accordingly, we find the issue being covered, the appellants are entitled 

to relief. Appeal is therefore allowed with consequential relief. 

 

(Dictated & Pronounced in the open Court) 
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